
     

 

      

        

         

       
       

        

    

       

     
  

      
      

        

      
  

   

     

       

       

     

  

  

   



    

            

   

      

  

   

             

             

          

            

            

           

              

             

            

          

         

          

  

                

              

                

            

                 

               

             

             

 

   



                

                

             

             

               

            

      

             

         

             

             

    

              

     

   

            

            

            

            

     

            

              

         

            

             

   

     



              

          

             

     

             

             

                

           

            

         

 

           

             

              

          

         

          

  

                

              

                

             

                 

               

             

              

 

               

              

   



              

             

                 

             

        

     

             

        

             

                

     

             

     

    

             

            

            

            

     

             

              

        

            

            

              

          

   



             

     

              

             

                

           

           

         

               

              

           

              

  

                 

             

             

           

    

               

             

              

    

              

            

       

             

             

           

   



         

           

              

              

              

               

          

            

          

              

         

          

          

               

           

           

               

              

                

             

                 

                

            

               

 

               

              

              

            

   



                 

            

         

      

            

         

            

              

     

             

      

   

             

            

           

             

             

              

        

            

              

              

          

              

     

   



              

             

                

          

           

         

               

               

              

         

                

               

              

      

              

               

          

  

             

           

            

           

              

             

          

             

               

        

   



by the concemed Tribunal from the Registrar of Companies within 30 days of the date of

rcceipt of the notice it \-!ill be presumed that Registrar of Companies has no objection to the

proposed Schemc as per Rule 8 ol the Companies (Compromises. Arrangements and

Amalgamations) Rules, 201 6.

36. The Applicant Companies to serve the notice on the concemed Income Tax Authority

qithin uhose jurisdiction the Applicant Company s assessment are made, pursuant to

Section 230(5) ofthe Companies Act, 2013 as per Rule 8 of the Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016. If no response is received by the

concemed Tribunal from the lncome Ta\ Authoritl *ithin 30 days ofthe date of receipt of

the nolice it will be presumed that Income I ax Authority has no objection to the proposed

Scheme as per Rule 8 ofthe Companies (Compromises, Arra[geme[ts and Amalgarnations)

Rules- 2016.

37. Ihe Second Applicault Compaly lC) ser!-e the nolice upon the concerned office of the

Official Liquidator, pursua to Section 230(5) of the Companies Act, 201 3 as per Rule 8 of

the Companies (Compromises. Arrangements and Amalgamations) Rules, 2016. The

Tribunal is appointing Chartered Accountant, M/s. Shah & Cutka. having their office at I I-

B, Daryanagar House, l" Floor. 67-69, Maharishi Karve Road, Mumbai - 400 002, Contact

No.93)2)3)524. email id: nitir. mergcr sindia a.gnrail.cont, \r'ith remuneration of Rs.

15,0001 for the services. lf no response is received by the concerned Omce ofthe Official

Liquidator within 30 days of the date of receipt of the notice it will be presumed that

Official Liquidator has no objection to the proposed Scheme as per Rule 8 of the

Companies (Compromises, Arrangements and Amalgamations) Rules, 2016.

38. Ihe Applicant Companies to file an affidavit of service ol the directions given by the

lribunal not lcss than sevcn days belbre the dale fixed for holding ofthe meetings and do

rcpon to this tribunal that thc direction rcgarding thc issue of noticcs have been duly

oonplicd rith
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